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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): (a) NamN of the Ten 
factories taken oyer by State Agency, i. e. the 
Kerala Stale Cashew Development Corporation 
are:-

1. South India Corporation'. Factory, 
Kottiyam. 

2. Factory of C. M. Rooriguez &: Co., 
KililroUoor. 

3. Musaliar Industries Fuctory at Naduva-
thoor. 

5. Hindustan Cashew Factory Krishnapu-
ram. 

5. Minerva Cashew Factory, Mynagappally 

6. Cashews and Spices Ayathil. 

7. Walters Trading Co., Nooraned. 

8. Minerva Cashew Factory, Kilimannor. 

9. Hindustan Cashew Products, Puthoor. 

10. Newdeal Industries Ltd., Irinjalakuda. 

No unit has been taken over by Central 
Agency. 

(b) Ten more Factories are proposed to be 
taken over by the Kerala State Cashew Develop-
ment Corporation with the financial Assistance 
from Government of ] ndia. It would be pos-
sible to start tb.m within one montb from the 
date financial assistance is made available. 
The Kerala State Cashew Development Cor-
poration have plans to take over five more 
factories with tbeir own funds. 

(c) No furth~r closure has been reported. 

T. V. Seh Receiver f ....... UNICEF 

5564. SHRIMATI BHARGAVI THANK· 
APPAN: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state : 

(a) the numbfor ofT. V. sets received by 
Government from UNICEF aa a gift ; 
and 

(b) the number of sets given during the 
last three years to various States ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIMATI NANDINI 
SATPATHY) : No T. V. set bas been received 
by Government from UNICEF as a gift; 
and 

(b) Does not arise. 

AmelUbDeat of Dellal M1IIIicIpal 
Corporad_ Act, 1957 

5565. SHRI DALIP SINGH: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether considering the general laxity 
ill the Municipal Corporati~n of Delhi in the 
matter of appointments and promotion., the 
Union Public Service Commission has sugges-
ted necessary amendment to the Delhi Munici-
pal Corporation Act, 1957; and 

(b) if 50, when was this suggestion made 
and wbat steps have so far been taken by G0-
vernment in tbe matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): (a) and (b). Considering the 
difficulties of the Municipal Corporation of 
Delhi in CODSUiting the U. P. S. C. in the 
matter of appointments aDd promotions, a 
draft Bill amending the relevant provisions of 
tbe D. M. C. Act was introduced in the Lok 
Sabha in August, 1966, after consulting the 
U. P. S. C. The Bill, how~ver.lapsed witb the 
dissolution of the House in 1967. 

The Report of tbe Administrative Reforms 
Commission on Union Territories and 
N. E. F. A. received the re-after recommended 
various changes in the administrative set up of 
Delhi. Tbe present issue linked up with tbe 
larger question of re-organisatioll of tbe admi-
niotrative set up of Delhi. 

Separate "tervl~ for Scbeduled Caste 
assd Sclaeda1ecl Tribe caadldate. by Re-

cndda. BocU. 

Ss66. SHRI R. P. ULAGANAMBI: Will 
tbe PRIME MINISTER be pleased to state: 

(a) whether a decision has been taken that 
all recruiting bodies at the Centre, including 
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tbe U. P. S. C. lhouJd arrange for Ie(l&rate 
interviews of the Scheduled CUte and Scheduled 
Tribe candidates for I"eIeI'YeCi JM»ta ; and 

(b) if 10, the particulan of \be decisioD 
taken? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS, AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) and 
(b). Yes, Sir. Instructions have been iSlUed 
to Minillricl etc. on Slit July, 1970 that the 
interview 01 Scheduled Cutes/Scheduled Tribes 
caudidates for recruitment to reserved vacan-
cies in poots/services under the Government 
abould be held OIl a day on sitting of the lklec-
tioo Committee other than the day of siuing 
OIl which general candidates are to be inter-
viewed 10 that the Scheduled Castes and 
Scheduled Tribes candidates are not judged in 
comparioon with IIftICrRI caadidates and the 
interviewing authority/Board islare prominently 
aware of the need for judging tbe Scheduled 
Caakr/Scbeduled Tribes candidates by relaxed 
standarda. In respect of recruitmrnt made 
through the U. P. S. C. for vacancies reserved 
fOl" Scheduled Casta/Scheduled Tribes, where 
the number of such candidates is enough for 
a lingle -xm or a day, their interviews are 
held nn a oeparate day or litting of the inter-
view Board. Otherwile Scheduled Castesl 
Scheduled Tribes candidatea are interviewed 
a-bIM at the begining of the interviews. They 
are not judsed in camparilon with general 
candidates and are .-d by relaxed lIan-
duds_ 

~ of N_ U- for .ale of 

~u.-"'""""",W"" 
V .... Tern..r, of Dellal 

5567· SHRI SHASHI BHUSHAN: Will 
the Mioiater of HOME AFFAIRS be Vleued 
toltate: 

(a) the number of new licences i.om by 
the Odhi Administration in the Union Terri-
tory of Delhi during the laat three yearl for 
selling country liquor and imported w~ ; 

(b) the number of ouch licences renewed by 
the Delhi Adminiltration during the same 
period ; 

(el the names of the parties to whom new 
.uch licences were i .. ued or whose licences 
were renc:wed ; 

(d) the number of lhops dealing in selling 
of wine which were allowed to transfer their 
place of working and the number proposed to 
be allowed to change their lite ; and 

(e) the number of 'ShveLI* s' proposed 
to be let up m Delhi during the current year 
and their propooed location ? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): (a), (b) & (c). The informa-
lion ,s given in the ltatements laid 00 the 
Table of the House. [Placed in Library. 8M 
No LT-7Il/I7IJ. 

(d) One shop has been allowed to change 
itlplace ofworlr.ing and calCl of three shops are 
UDder consideration. 

(e) None, Sir. 

5568. SHRI BHUVARAHAN: Will the 
Minister of FOREIGN TRADE be pleased to 
stair : 

(a) the types of pickles beiDl! rxplI"ted to 
foreign countries during the last three yea .... 
State-wile; ond 

(b) the _i.tance given to the cxporten by 
the Ceatre and various Export Promotion 
Councils? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) I (al Swert, mild hot, hot 
and specialised Punjabi type of pickles are 
exported. State-wile information ;. not avail-
able. 

(b) The following auistance i. available to 
tbe exponer : 

(i) Imporl replenishment licence up to 
10% of F. O. 8. value. 

(ii) Cash Aatance on Sweet varietiea of 
picldes ; and 

(iii) Ass;'tance 10 carry out brand publi-
city in respect of ae1ec:ted manufacturers. 




